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Order dated 7.7.2004

Appiicant is absent

en call, Res.l continues None appeared for the applicant when
to remain absent.AD retur-

ned after service from Ry3) called nor the applicant in person is present,
who is absent on call and

no steps taken by them to | There has been no request made on behalf of the
file any counter., AD not

yet back from Res.2, 4 and| learned counsel for the applicant seeking an
5 altheugh notice by Resgd,
Post sent to them on ad journment, In view of this, it is not pessible
2105003' and hence sem.ice

treated as suff icient on to adjourn this matter any further. We have
them, Call on 25,8.03 for

counter, if any. heard Shri A.K.Bose,learned Senior Standing
)

"Counsel appearing on behalf of the Respondents

and with his aid and assistance, we have also

perused the materials placed on record,

v ' Q/ﬁo Meme /Co-w:ﬁ?\d :
- ' i . By filing this 0.A. the applicant has
(/.e:e*"'* wah !Fl ' | prayed for quashing the impugned orders dated

o B | 7.1.2003 and 7.2.2003 vide Annexures-3 and 4

respectively, i.e., the charge-memo served on

Mm/ ' Q}% him by the Respondents and to direct Res.No.3

—

to consider and pass appropriate orders on his

By 13.2.04 representation,

Shri A.K.Bose, learned genior Standing
s . Q- ll
Nofcce cpgued +
Respondents @ f?g) A\ 03'4}’/’100’00&! Counsel, by filing a detailed counter, has

(MCf counfm nIF ‘tvw b‘] fhe disclosed that the compctent authority by passing
. R.foﬁnchm Hence call 6D % an appropriate order has revoked the suspension

N Cﬁm
53,0 fbr 0fjecpqce (o of the applicant with effect from 7/11.8,2003

W/_‘" At and that the discl plinary preceedings have
At ’
('}1»\ m,' since been completed, It has been submitted
"’?ﬁ”? Eﬁxﬁ’ that the applicant also duly participated in

Vt"(" AU ot fnce the mmis® inquiry and on receipt of the inquiry
' J,\N "W’M ‘J—v Pl

report, the disciplinary authority has passed
orders imposing penalty on the applicant to

s o O Sl B

the effect that the applicant has been reduced

| ,L., : by two stages from Rs.7500-7100/~ in the time

} L\{d\""\ P«A—ﬂ scale of pay of £5,6500-10500/- for a period of

two years with effect from 1.3.2003. It has been
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further ordered that the applicant would not
earn increments of pay during the period of
reduction and that on xk® expiry of the said
period, the reduction would have the effect of
postponing his furure increment, This order is
at Annexure-R/2 to the counter.

In the aforesald premises, I am of the

more

opinion that there remains nothing/in this O.A.

for being adjudicated by this Tribunal and

therefore, this 0O.As is disposed of for having

L

vigh T TATRE "ﬂ

become infructuous, NoO costs.




